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AGREEMF.NT BF.TWEEN GOVERN-
MENT OF INDIA. THE CHOGYAL 

OF SIKKIM AND I.EADF.RS 
01' POLITICAL l'ARTlES 

OF SIKKIM 

THE MINISTER OF STATE IN THE 
MINISTRY OJ' EXTERNAL AFFAIRS 
(SHRI SliRENDRA PAL SINGH): I beg 
10 1,,,- 011 Ihe Table of lhe House a copy 
d Ihe agreement between the Government 
of I,u\i ... Ihe Chllg)'al of Sikkim and lbe 
leaders of the political partie! of Sikkim, 
siHllt:d Oil I:Hh May, 197!. 

COilE Of' CRIMINAL PROCEDURE BIJ.L 
-con/d. 

SHRI DINESH JOARDER (Maida) : May 
1 know the lime by which amendments 
will have to be given notice of? 

MR, CHAIRMAN: You can give them 
HplO 12 O'dock tOnlorrow. Now wt' ihall 
lake up the next item of businCis. 

17." hn. 

HALF·AN·HOUR DlSCLISSION 
hll'1.I'.MtN1'Al'ION OF LANJ) REI'-OMMS 

MR. CHAIRMAN: Before I call upon 
Mr. Samar Guha. I have to say Ihis. Mr. 
Samar Guha ha. requested time ror ftfteen 
lIIinllles. There are four more parllcipants. 
I request him to be as brief as possible. 
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SHRI SAMAR GUHA (Contai): Just a 
vear befOlc. this House has had furious 
discussion, on land reforms, from the sidt.: 
of the Opposition. as well as CongTt:ss 
member!;, But after the omfcrl'nn' of the 
Chief Ministers and the promise thai was 
made at that time that hv ])(o((:III\)c1' lY7!} 
land reforllls would he co;nl'leled and the 
surplus lands would be distributed among the 
landless lahour. particularly lll{' S~'hrdlllc(l 
Castes and Tril>c~. interestingly 1 hm! th.u 
this HOl1se has bl'conw ht..'IHllllh('d in n.:­
garcl to implenu'nlation of those I'l'omi..;e'" 

In reality. this promise or polk)' of th(' 
land-reform nleaSures of 1 he Co\'ernment 
has pron'cl 10 he a hig fra ud or a big hoax. 
Thc:)c arc two strong wor<1:-;, 1 am sure that 
tht' hon. Mini"iln will agrl'e with BU,: lhat 
it has provl'd to ,he (:omplcl(.:'I,", inl'n~C'lll(l\ls" 
The repon, sUhnlll lcd, h) lht, ,I ask hllTl' (~t 
the ])lanl1111g COJIIllllSSIOn will bear h'stl-
11Ion\' to th is. Thi:-. is what lht.' Raj COlll­
mittee 3..." aL"o lh(: Task Fon:c of I Ill' 
Planning Commission sa)':-

"tht' sad 11'1l1h is Ihat Ihe <':l'Iltial fa(, 
tor ot' cfl'ecli\'c political SliPPOI1, dircl­
lion ami control. has hc('n !'<oO wanlillg" 
indudilll( "absell"c of political will". 

In another highl)' critical note. the PLIIl' 
ning Commission's Task Forc(' Report (on­
chIded: 

"In 110 sph('n: uf puhlif a('li,it) ill 

our cOIIIIITy. since indcpendellfc ha~ ;1 
hiatus between the precept and pracI",'. 
between poliey-i>tOnOUllccment and 
actual execution, has he(:n as b'Teat a ... 
in the domain of land rdorm", 

Again. the hon. Minisler in reply to " 
question pathetically reitcrated som~ of 
the reasoningS of the failure of land ro' 
form as .n\lmeratIKI in the. Report of the 
Task Forre. He .aid·: 

"The hulill,'. that have <'Ome up in 
Ih(,~ hn.plctnen.tatiou of land reforms in 
the SI atrs rrlated 10 

(i) want of I>articipatiOl~ of benef/ 
ciaries in· the implementatIOn of land 
reform; 

(Ii) absence of correc! and lIpto date 
rerords of ria:h~; 

(iii) legal hurdles; 

(iv) loopholes in legislations; alld 

(v) tl", lack of political will", 

would like the hOIl. Mini,ter to tell this 
House as 10 how has the lack of political 
will got an)'!hillg to do with the land reo 
form. The pl'l'sent Ruling Conb .... ess wields 
absolute administrative will of the people. 
IXlIh at the Cenlre and the Stales. more 
than expected hy UII} democratic -Covern­
l1Ienl in any parI of the world, The res· 
pOllsibility nf failute of the implementa­
tion of land reforms, then·fore. I!iqual'cly 
lies with the Ruling Congress Part)'. T 
hope Ihat the hem. Minister will admit 
that. 

l'lIi'ol'lIlIlalch, thl' g'l'a\'it\, of the land' 
t~I'tJl"ll l)rlobll:Jll~ lias rlol' IU .. '{'II sc-riousD,Y 
takl'1J 1101(' of C\l'1I hy Ill(' Planning Com'­
III i"i ... ioll , HI J>lT ('(.'111, of fhe people of our 
ulIlJltry Ih'C ill Ih(' rural areas, :;1 pCI' 
('cut 01' thrill Jive \I,.'ilhoUl minimum means 
of ",uhsistcn{'c. (,lIphcmisti(~ally called lhing 
below pOH'rty le"d. The future of ccono­
mil dc, clopl1H'11 101' ollr country. the issue 
(If sO('i:d ,;lIstin~ 10 the titanic dimen~i(ln 
of 1'0\'('1'1\' of our people and the stratcg) 
of attack 011 poverty line arc vitallv lillkl'f] 
with spc«.'dy implclllent~ltioH of land re­
form. 

lJllfonunalely. (:\,('1) ill the AJlln'oaeh 
Paper (If Ihe Fifth Plan. it secms that nO 
~IH .. 'd.tI priority to the urgeHcy of thc prob. 
kill" of bnd reform has heen g-ivell. I' 
am silre that nobody gets the impression 
Ihal any priorit\' has Ix'l'n givcn hy the 
Plallllin~ Commission, I shall quote what 
I he, Ta,k For"e of Ihe Planning Commis· 
~ioll hOI ... stated. 

.. The proh .... ammc of land reforms bas 
Iwell viewed so far in isolation from the 

lila in ... trellu oj ('('onomk d(~\'elopm('nt. 

TIl<' maill ingredients of the programme, 
like abolition of inlermL-rliar\' tcnures, 
t(,nancy reforms and ceiling on agricnl· 
IlIIal holdings were trealed 1\S disjOinted 
programmes and sought 10 be implement. 
cd as such," 

This Approach Paper has not taken into 
consideration the economic development of 
our cOllntry. Everything depends upon the 
land reform measures, The land reform mea· 
"illres have no doubt brought 20 minion 
(cnants into direct contact with Govern· 
mrlll, hilt the fate of the 27 million land· 
less agriculture labour ,and the minions of 
shar" O'oJ>per~ remained practically un· 
challgro. Ceiling la ... ~ proved to he a big 
fraud a' most of the lal)d~ were transferred 
as hfonami land or rccorded in the catqorie 
of nemption. of religious trust. orchard. 
farms, public: insthution. 6shrries ele. The 
Task Force Report sal'S that the "lands UP 
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transrerred as property belonging to reli­
gious trusts or other per"'ns fictitiously or 
"ollusively recorded_" Tbe result of all this 
is this tba.t afLe( the land reform measures 
were adopted by the States of Mysore. 
Orissa and Ra jasthan, according to the 
Government's own statistics, 110t a single 
acr-e was found as surplus land_ In Bihar 
only 700 acres of land was obtained as SUI'­

plus. According to the Government figures. 
about 2.27 million acres of cultivable land 
was obtained so far as surplus out of which 
more than 50'70' i.e., 1.15 millions remained 
undistributed. The Planning Minister, Shri 
Dhar. said that the available estimate of 
surplus land would be about five million 
acres but the latCNt Government figures 
given is that it will be only ~.52 milli,m 
acres. This means only .1 %-here I have 
made my own calculation-of the total land 
uJ)J~r (uil.i\'alion has been obtJ.:ncd as 51.1r· 
plus. If the total reporled areas of land are 
taLen inLo consideration. surplus land will 
be 1.1 '1~. According to estimated figure. it 
will be only ~% in relation to land under 
cu1tivation and in relation to total reported 
~rea it will he only 4 %. This means by 
slwer tric-kery of juxtaposition of l>cnami 
ownership, 99.~~;) of land remained in thr­
hands of the land-owning cla::,s IIwstly as 
benami land and according to estimated 
figure. it will amount 10 9770' Does it not 
mean that the l.and Ceiling Act has been 
proved to be either a hoax or a fraud? 

. Another trickery has heen adopted 
in fixing the ceiling. by making discrimina­
tion between "assured irrigated land" and 
"non·as"iurcd irrigaL('d land". In most of 
the StatclI upto 54 anes of non-assured irri· 
gated land can be retained by a family of 
five persons. 

According to the report of the National 
SulVCY Otlt of Rs. 2,000 crores in the third 
plan and R •. 650 CTOres in the fourth plan 
upto 1971 .1I0cated by the Finance Corpo­
ration of the Reservc Bank of India for 
the purpose of irrigation. 90o/r, of this fund 
went to the private sector of the land own­
ing da."is. l.css than 50/0 of the laud owning 
class constitute 62(1/0 of lhe agriculturists 
and control only 19% of the total land. 
Farmers class havmg arable land between 5 
and ]2.5 acres constitute 25%, of the fami­
lies and own 29'70 of the total land. The 
small and lhe, middle farmers togelher 
conslllUle 86.5% but controlling olllv 
48t/~ o[ the arable land. \Vhereas land 
o .... ·nf'r~ havin~ hmd"i above 12.~ acres consti­
tute onlv' 1~-5O: .. these big farmer familie, 
Fmtrol 51% pi :11 thle land. This mean,. 
oul ()f Rs. 2.ti.~JO aores spent for irrigation 
by the All''' ,·lInr.1 Finanre Corporation 
during the thim and fourth plan. about 
Rs. 1.400 crores had gone only to 15.5'7.. of 
bit!; farm.. families. The present ceiling 

'will only .rrengthen their """ition and help 
to ronrentrale agricultural income to 
U.5% of the hig farmers. 

Unless betterment agricultural le'(y., a. 
suggested by the Raj Committee and Ihe 
Task .'orce .Repon I. mtrod uced. it w ill be 
futile -toexpc!Ct equitable distribution of 
agricultural wealth or removal of poverty. 
According to Government report. 82.9'7. of 
the small and middle :fal'Dlcrs oWn Jand 
asscst. constituting only ~9. 7'1.. But 
10.7% big farmers own 22.2% and 6.4%. 
Tich fanner, own ~8.1 % of the land' A .. els. 
According to, the report of tbe Bureau of 
Lahonr ana 'Eulplo\'luent the number of 
agricultural labour Js Incl:easing. ; 

Wtth laltd 

Without land 

Agriculture Labour; 
(Percentage) 

I05D---55 1956-57 1965-4i5 

49.9~ 

50.07 
42.87 

57.15 

38.65 

61.17 

Land Reforms of We.t Bengal are con,i­
dercu as a model. but even there much IcS!J 
th~n 1 ~~ surplus land could be secured. 
Evcn more, 50~~ of the surplus remained 
un:li:.trilmlcd. In 19tH agri<..:ultural figure 
of labour was \3.~% but' ItOW it is .25.7%. 

Coming to the fate of sharecroppers, they 
have got some benefit but due to the ab­
sence of land recurds and litigation. their 
iJcncfils have been in reality denied. In 
West Bengal alone about 45,000 cases have 
been started to oust tbe tenants and share 
croppers. 

It can be easily imagined that regarding 
such case of litigation. the all-India fi.gures 
will be fantastic. 

Here. the Task. Force Report says: 

'There is nothing to prevent a drter· 
mined group of landowners from adopt~ 
iog "other methods" to throw out phy .. 
sically from the land the share·crupper •. 
It has been found that very of len the 
landowners short circuit the provisions of 
tenallcy law.... the sharc-croppcn 
could not withstand for lon~ the econo· 
mic and social sanctions that were ap~ 
plied gainst them by the landowners. 

In the Chid Minuten' Conference, it wa. 
decided: 

"State Government sct up non-official 
bodies at appropriate tenets and place 
competent officials or~ni.~a(ion in order 
to administer the cClling legislation." 

What has actually happened? Everywhere. 
CongTeS.' Committ""" haye heen set up. Thev 
are covering benalll; landowners; they are 
covering rich and big landlords and distri­
buting I~nds only to their own party 
proteg<"!. 



ISS IMpleme~atWn of MAY 9, 1978 

rSbri Samar Guha] 

In the end. I want to uk lOUIe questions. 
1 want to know from the Government wbe­
ther they will implement the recommenda­
tions of the Raj Committee and tbe Task 
I'orce &eport by taking measures:-

(i) to .allocate special funds in the Fifth 
Plan for preparation of records of right; 

(iI) to strictly implement ceiling laws 
and tenancy Act; 

(iii) to extend necessary inputs to lIew 
assignees of lurplus land; 

(iv) to set up Land Reforms Organisa­
tion as a parallel body to Land Revelllle 
AdRtinistration so that land reforms rna v 
nOt be one of the many functions of the 
R.evenue Departments; 

(v) to separate land reform meuures 
from the scope of ordinary judiciary by 
setting up Special Land Tribunals 10 
bring justice to the door of the people; 

(vi) to amend Ule Ninth Schedule of 
the Constitution so that ceiling land could 
be kept outside the jurisdiction of the 
ordi~ary courts; 

(vii) to take steps for distribution of sur­
plus land vested in govenment with 12 
IIIVnths; 

(viii) to give necessary supply of inputs 
lo the p'- cnltivators by .... uring secu­
rity of the tenure; 

(ix) to introduce betterment levy on big 
farmers; 

(x) to set. up .~cial admi!,istrative. cell 
in cooperatIon WIth all parlles commIttee 
to unearth benami land and assure distri-
bution of surplus land to poor tillers; 

(xi) to change criling laws 
"assured" and "non"assured" 
lands; 

regarding 
irrigated 

(xii) to provide lreal aids to share­
croJ;>pers and tenanlS to 6ght litigations 
agamst them; 

(xiii) to· provide homestead land to 
all Scheduled Castes and Scbeduled Tribes 
people; 

(xiv) to enact deterrant lawl against 
bo:nami lanll holders; and 

(xv) to give top priority In the Fifth 
Plan to integrate land reform me .. ul'Clll 
with overaK economic development pro­
grammes. 

MR. CHAIRMAN: Shri S. M. Baner,ire 
-absent; Shri D. Deb-absent. Shri P. G. 
Mavalankar. 

LaM BsJ0rrn8.(H . .A..H. Dis,) 

SHRIP. G. MAVALANKAR (Ahmeda­
bad): Hrstly. 1 would like to ask whethel" 
the Government ia earnest about the pro­
blem of land reforms. Tbia ia the basic 
question. 

Secondly. have the Union Government 
and various State Goyernments evolved a 
rational pattern about land reform.? 

Thirdly. has the Government carefully 
looked mto the economics of the mauer, 
particularly. what about the danger of 
fragmentation of land? \Vhat is the unit of 
the economically feasible and protitallie 
land distribution? 

Finally, with regard to the land ceiling 
legislation. 1 find, because of the fact that 
a lot of years have passed by. nothing signi­
licant has happened. Already. the land­
lords, big and small. have done their ut­
most to dodge the possible effects of this 
land reforms and land ceiling programme. 

How is the Government going to tackle 
thb problem of dodging and evasion of the 
desired objectives of land legislation .... 

MR. CHAIRMAN: Undoing the evasion 
or arreuing the evasion? 

SHRI P. G. MAVALANKAR: Arresting 
the evasion and setting the matter right. 
Already a lot of time has been wasted and 
nothing has been done. 

Lastly. I would like to s~y that, in the 
answer given on 28th March 197~. it has 
been mentioned by the Min'ister that one 
Of the hurdles is 'lack of political will'. 
This is really an admission on the part of 
the Government that they have not done 
their job to educate the people and enable 
the people to accept these reform. in t1'e 
right spirit and in all its effects. My loot 
word. therefore. is this. The Prime Mini'ter 
and many of her colleagues, every now and 
then. both in the Hou.e and outside, talk 
about the will of the people and they say 
that the Opposition are coming in the way 
of the will of the people. I want to ask: 
what about this political will which. the 
Minister .. ys, is lacking? Apart from the 
Opposition. what have the Government 
been doing to 'co that the will of the peo­
ple is articulated in the right manner in 
time? 

• 'i" ..... ."" (1I'Ili\') : ~ftr 
~,~t~.q~~ 
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·~m~if~~~lIi't 
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mA'tf1ltft ,.~ ~.,. ~ 
~~~~~~~~~ 
mftr if ~ t ? 'fI1I' iJIIi' mfi ~ 
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Have you ever attended !he meeting of the 
Allotment Committee? Wu land allotted 
to farmers? Please let me know when and 
where you attended the meetings. leaving 
aside Maharashtra. 

n ~~ ~.f;rrit ~.t ~­
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~,l:~~~~~fit;~~~ 
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iflT1'f ~ ~~, llT ~ ~ ~ """" ~ ? 
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~ m~ ~~, ~ 1ffT lIIl'f;l ~ 
1f1'IT . ~ fif> ~ IIR1it ;{ tt'fi ItiT1f ~ 

f.!;Irr, ~ 1:<r-f ~ <tiT 'I[flr ~ 
j~~~~wn? 
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~ fit; .~ ? 
THE MINISTER OF STATE IN THE 

MINISTRY OF PLANNING (SHill 
MOHAN DHAllIA): The question of land 
reforms is a burning i~e before the COun. 
try. Several problems have been posed here 
and it i, very difficult for _ to deal with 
in the limited period with all the pro. 
blems. 

i\, I have >tated in my reply on thal 
clay to the question. I have enumerated Ta-
riolls reasons as to why it was not possiJ;N:e 
for '" [0 iD1plement lhe land reforms in­
clllding lan,d ceilings. It is true that ODe of 
th,' rea'ons I have Slated is lack of political 
will. Let us not forget that this i~ a vast 
cOlllllry alllJ particularly. the subject that 
we are discussing lo-day is a State subject. 
III spite of that, it was under the able 
leadership of the Prime Minister . . . 

SIIRI SAMAR GUHA: You are in power 
in all the Stat .. except in one. 

.'iHIU MOHAN DHARIA: Under the able 
leadership of our Prime Minister. we hro­
light together all the Chief Winiatel1l. 
The guidelines were accepted and aU the 
State Governments have been told to hay. 
their ceiling laws, amended ceiling laws 
or fresh ceiling laws implemenled and also 
to see t/lat the surplus land is distributed 
hy Decem~ 197.. Naturally When we 
arc discussing here to-day on a premature 
date, thls is not exactly the appropriate 
lime to have a discusslon but any way. 
I am sure ti!ia will hl'lp us in setting th_ 
things implemented and taking the feelinp 
of the House to the Minislen and the 
Chief Ministen concerned. 

By this time eleven Stat.. have already 
enacted fresh legislation and other Stat .. 
have either paSied or formulated their Bills 
and 80_ have actually sent their Billl for 
assent and that i. how I have 110 doubt 
that wilhin this periOli stipulat~. that i. 
by December 191'S, nQt qnly lhe ceilin, 
I~w. ",/II be enacted but !he State GoYern. 
~ents will aoo see that the}' are properly 
1Il1plemNlted. 
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ISI ... i Mohan Dharia] 
The House is well aw 

land records . adeq are that abaenee of 
tenanta and ;ha~~cro uate .protec:tiOp to 
were !leveral dlfficult"per~, like thaI, !.here 
I~e Zamind.ari Syslem I:as I~~!'~edway. BUI 
a vantage ,. enjo"ed I 1& and the 
in our country." 1)' 20 million tenants 

SHRI M, C. DAGA- . 
sarl'. Specific queslio~s ~ne I~ is neces· 
we want specific an.wers t~V~h put. and 

MR. CHAIR . . ose questIons. 
. MAN. He IS coming to that 

SURI MOHAN DHARI . 
replies to the questions ra~ rhese .are the 
Guha mainly. y Sh ... Samar 

To say Ihat is a gre t h 
great fraud whe '1 a oax, that it i. a 
give prOleciion t~ ~ea;las pOS$i~l~ for Us to 
because of the abolitioY 2~ mhllhon t~nant~ 
system-.how can not e Zammdan 
fraUd? ... (Intei::.'P,"idnsrat it is a great 

SHRl SAMAR GUHA' 0 I . 
tact between the G . n y dtrect con· 
tenant, but no land ov~rnment .an~ the 
except Ihe interw d' has been dlSlnbuted, 

e lary tenancy. 
SHRI MOHAN DHARIA' 

three million tenants in the ~o wthen over 
get proper p' un ry would 
ship of the-_~t~ct~on hand also direct owner· r h not e tune of three mil 
~on {ctadres in the country, to say that i; 

a rau -I am not here to a ee w' 
OthfatthslateHment which was made on~he n~~~ 

e ousc. 

It i~ a~ain. said that there has not been 
any. dlstflbutlon of.. the· surplus land It . 
agam not correct. Then the waste I~nd ~f 
~e Government to t~e ~une of 5.7 million 
le.~:~res has been dIstrIbuted. Besides 5 

ml Ion hectares of the surplus land . . . 
SHR~ SAMAR GUHA: Again I have 

not sa,d . . . ' 

MR. CHAIRMAN: Please listen to him. 
You had y,,"r say. 

. SH~I SAMAR GUHA: From the statis­
tics If!ven to me, I have said that uplill 
now 10 three States not a single su Ius 
I~nd haR been distributed. Out of the "::Ul­
t,vated land only .1 % all over India is the 
s~rplus land. Thi. is mathematical calcula. 
tlon and I say only .1 % of the total land 
und"r cultivation you have got as surplus 
land 
II Hn. 

SHRI MOHAN DHARIA: The point is 
that when we think of thi. problem. what 
we have aclually. ac~ieved, is th~ main thing. 
When vo~ say II IS a fraud It is a hoax. 
sh"uld we not try to understand the reali­
ties? Therelore. I am submitting that 5 7 
million heetareo of lurplus land. from the 
Government land. has already been dis­
tributed and besides, .S million aeres of 
the .• "rplllK land had alreadv been made 
avatlable bt.'t'8l1se of the earlier Irgi.lation. 

As I said in the beginning, we arc not 
hap'py with the pace in which theae Iud 
ceiling laws and land reforms are beint! 
implemented by the State Governments. I 
do not want to hide anything at all. How· 
ever, not to take into consideration all 
tbese facts and to say that it is a hoax or 
a fraud, is saying too much and I would 
not concede to the charge of the hon. Mem­
ber. He has quoted from various reports 
from the Planning Commission. The Plan 
Docu~ents themselves bave categorically­
mentIoned how we have been emphasising 
the imporLance ()f land rdorms and land 
ceiling laws. He quoted from the Task. 
I'oree Reports of the Planning Commission. 
We have prepared Lhe guidelines and we 
have sent thelll on the 24th April to all the 
State Governments. We ha,e requested the 
StaLe Governments to see that adequate 
fUllds arc made available especially in respect 
of Lhose area. where, without such addition­
nal amounts, it will 1I0t be possible for them 
Lo cultivate the sur"I", lamt. made available. 
So. He ha\'e done all thl':-'l' fhings. R(·ganl. 
ing tlu:, machinery. we ha\-c already sUbrgesl­
cd that there may he a ~pedal machinery 
for implementat.inll of. all Lhese land laws 
and there may be separate Commissioners 
for the implementation .of these land laws. 
This applies to the machinery at the district 
level aod at the local le,·el. All these dis­
p"tes should be taken out of the jurisdic­
tion of the civil ('ourls-- I ... :tv ~O. with due 
respect to lilt, ('h"jJ uJurh" Tilere should be 
spcdal tribunal!\ to go into all these aspects 
and alsu lo lake l"are in sl~cing that lhe 
mailers arc not any further delayed. 

Rel!arding homesLeads to landless labour· 
crs, It is our policy to provide homesteads 
to lamll."" laboure ... and during the Fifth 
Five-year Plan we arc making the neces­
sary allocations. 

Regarding th" Raj Committee'. Report, 
hon. Members are awaro of the recommen­
dations o~ the Commitlf'C. They have to be 
implemented hy tilt" State GO\'Crnlnents. '\o'e 
cannot forget the political difficulties that 
are being faced I", every party. When the,' 
were in power. the~ could not do c~lain 
things; we can understand all these thlOgs. 
II i~ a prcs!iiing problem. it is a hurning 
problem, and naturaUy. we are attaching 
the greatest importance to this problem. 
and we have urged upon the State Govern­
ment. to expedite the implementation pro· 
fess a. early a. pos.ible as have been ,UPIl­
lated in Ollr guidelines. 

Then mv friend Mr. Mavalanker asked 
me a question whether the government is 
earnest. I must again say to the House that 
those old days are gone. The government 
i. absolutelv earnest and serious. When the 
government' assures 10 the country the a!!l"r· 
anee of the governments is ablolutely tJeflOIlS 
and earnest. 
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One more questioa asked by Mr. Mava­
lanker as to what happened to the frag­
mentation. We have requested the State 
governments to hue programmes of land 
·consolidation and see 10 it that the hold­
ing could be economic holdings. At the 
same time let us not forget the problem 
of those who are most backward and social­
ly backward. Therefore. whenever surplus 
land is available priority should be gJven 
to landless labourers particnlarly belonging 
·to scheduled castes and scheduled tribes. If 
they arc not ~iven a piece of land it will 
never be possible for the weaker sections 
to stand on their own. At the same time 
in ollr guidelines we have told the State 
governments Lo take care of this protiIcm 
of fragmentation. It is not merely distribu­
tion of land. Out of this distribution we 
have La make it more productive. Until 
and unless the holdings are economic they 
cannot be productive. Therefore. we have 
taken that care. 

~f~ friend Shri nag;1 ha .... also raised S('H" 

ral questions. He has asked how many meet­
ings I have atlcnded in other States? I have 
not aLtended any meeting as I am nut in 
the habit of attending a meeting without 
invitation. Mr. Daga also raised the point 
as to how man\' officers have been suspend­
ed? J think Mr. Daga is justified in rais­
jng- this point. If we want these things 
to be implemented we shall have to be 
hard against those who arc to he the im· 
plementing authority. 

Lastlv. mming to the point of people's 
Involvement wc have been requestins- these 
beneficiaries should have their assocIations. 
One rna jor reason for their not getting the 
richer peasantary which was always 
organised and had domination everywhere 
but the landless labourers were most di.­
organised and naturally their undue ad· 
,'anlage was taken. 

SHRI SAMAR CUHA: Those who tried 
to organise the power section were dubbed 
as na)r;alitel\ and agitators. 

SHRI MOHAN DHARIA: It is not the 
question who is dubbed but are we serious 
to ourselves? If we are committed to this 
philoSO!;,hr then why not we all take Ihi. 
responslbi ity of mobilising the weakest 
sections in society and see that jusl icc is 
rendered. (Interruptions). 

MR. CHAIRMAN: Let Shri Samar Guha 
n,9t interrupt any more. It is past six O' 
clock already. 

SHRI SAMAR CUHA: We arc ready to 
cooperate. Therefore. he cannot blame us. 

SHRI MOHAN DHARIA: I would like to 
appeal to all the Members. and those who 
are the elected representatives of the peo­
ple-to whatever parties they may belong 
is immaterial. they should be taken into 
("onfidence • • • 

SHRI SAMAR GUHA: But all MPs arc 
excluded from all committees in W~st 
Bengal at least. This has never happened 
durinJ( the last 25 years. I am ready to 
coo-operate. but from all committees, the 
~IPs are excluded. and it is only a Cong­
ress committee which is there. 

SHRJ MOHAN DHARIA: If there is 
allv specific complaint. I am prepared to 
look mlo it. and I shall personally look 
inlo it. Fol' I helieve in domocracy those 
who arc elected by the people shall have 
10 he involved at all levels. If there i. 
any" complaint. 1 am prepared to look in· 
to it. 

I would like to appeal to hon. Mem· 
bers not to treat this problem as if it is 
the problem of .iust one political party. It 
is a national problem and it. is a social pro­
I>lem. A .olutlon of thi~ problem can re­
build our wbole Indiap economy and new 
social structure and. therefore. I seek the 
cooperation or all sCdions in thi~ matter. 
18.10 HI1I. 

Th. Lok Sabha then adjourned till Fle-
ven of the Clock on ThurJdlJy. May II. 
1975/Vai . .akha 20. 1895 (Saka). 


